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UTTARAKHAND HIGH COURT

LIST OF JUDGES (As on 31" December, 2017)

SI. No. Name of Ihe Hon'ble Judge Date of Appointment

I. Hon'ble Mr. Jusliee K.M. Joseph 31.07.2014
(Chief Justice)

2. Hon'ble Mr. Justice Rajiv Sharma 26.09.2016

3. Hon'ble Mr. Justice V. K. Bist 01.11.2008

4. Hon'ble Mr . .1uslice Sudhanshu Dhulia 01.11.2008

5. Hon'ble M •..•Iustiee Alok Singh 26.02.2013

6. Hon'ble Mr .• Iusliee Servesh Kumar Gupta 21.04.2011

(Superannuated on

31.12.2017)

7. Hon'ble Mr .• Iustiee Umesh Chandra Dhyani

8. Hon'ble Mr. Justice Lok Pal Singh

9. Hon'blc Mr. Justice Manoj Kumar Tiwari

10. Hon'blc Mr. Juslice Sharad Kumar Sharma

13.09.2011

19.05.2017

19.05.2017

19.05.2017
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Transfer of Judicial Officers

S.No Name & Designation of the Officer Place of Transfer Date of Order
1 Smt Seema Dungrakoti 1" Add!. (.1.(J.O.), 13.10.17

2nd Add!. c.J.(J.0.), Dehradun Dehradun
2 Sri Neeraj Kumar 2nd Add!. c.1.(J.0.), 13.10.17

3'd Add!. (.1.(1.0.), Dehradun Dehradun
3 Ms Tista Shah 3'd Add!. C.J.(J.D.), 13.10.17

4'h Add. C.J.(J,D.), Dehradun Dehradun
4 Sri Sachin Kumar J.M.-I, U.s. Nagar 13.10.17

lM.-II, U.s. Nagar
5 Ms Ashalika Pandey 41h Add!. (.1.(1.0.), 13.10.17

5th Add!. (.1.(1.D.), Dehradun Dehradun
6 Ms Chandreshwari Singh lM.-tlt, Dehradun 13.10.17

J.M.-IV, Dehradun
7 Sri Arvind Kumar ISlA.OJ., Nainital 28.10.17

2nd A.D.l, Haldwani, Nainital
8 SriG.S. Dharamshaktu Dist. & Sessions Judge, 29.11.17

Presiding Officer, labour Court, Hardwar PauriGarhwal

Appointments

S.No. Name of Judicial Officer Place of Appointment Date of order

1 Sri Bhupendra Singh Shah Sl Addi. C.J.(J.D.), Dehradun 13.10.17

2 Ms Minakshi Dubey J.M.,Kashipur, U.S.Nagar 13.10.17

3 Ms Bhawna Pandey J.M., Ramnagar, Nainital 13.10.17
4 Sri Vivek Singh Rana 1M., Kotdwar, Pauri Garhwal 13.10.17
5 Ms Shikha Bhandari 1M.-IV, Dehradun 13.10.17
6 Sri Rizwan Anshari C.J.{J.D.), Chakrata, Oehradun 13.10.17
7 Ms Kanchan Chaudhary 1M.·I,Hardwar 13.10.17

8 Ms Shalini Oadar J.M.-II, Rudrapur, U.s. Nagar 13.10.17
9 Ms Nisha Oevi c.J.(J.0.), Ooiwala, Oehradun 13.10.17

10 Sri RohitJoshi c.J.(J.O.), Joshimath, Chamoli 13.10.17
11 Sri Shambhu Nath Singh J.M.-II, Hardwar 13.10.17

12 Sri Laval Kumar Verma C.1.(lO.), Ukhimath, Rudraprayag 13.10.17
13 Sri Kuldeep Narayan C.1.(J.O.), Dhumakot, Pauri Garhwal 13.10.17
14 Sri Anil Kumar Kori C.J.(J.O.), Gangolihat, Pithoragarh 13.10.17
15 Ms Shivani Nahar c.J.(J.0.), Sitarganj, U.s. Nagar 10.11.17

-I



Circulars

From,
Registrar General,
High Court of Uttarakhand,
Nainital.

TO,
All the DistriCt Judges,
Principal Judgej Judges, Family Courts,
State Judiciary.
Uttarakhand.

C. l. NoP~ 2(Q).S/UHC/O,R, (ll/20l7 Oaled: ~7 OClober, 2017.

~ Bggardiog Issue of Adjournments

Sir/""adam,
With regard to the subject cited above, It is submitted that

in the meeting of Arrears Committee of Hon'bte Supreme Court of India

with Hon'ble Chief Justices of all the High Courts. it has been resolved

that Issue of adjournments must be taken seriously. as it has serious

implications on the expeditious & time-bound disposal of cases.

Hon'ble Court time and again has issued various directions

in this regard and has directed that:

1. The inquiry or triat shall be held as expeditiously as possible in

accordance with the provisions of Section 309 (r,P.e.

2. Once examination of the witnesses starts, the Court has to continue

the trial from day-today until all the witnesses in attendance have been

examined.

3. The inquiry or trial after the commencement can only be postpOned

or adjourned for special reasons to be recorded in writing as per the

provisions of Section 309 (r.P,e.

4. If a witness is present in the Court, he must be examined on that

day. If not. reasons thereof shall be recorded and shall be intimated in

writing to the District Judge.

S. If the witness is present in the Court, but the Presid!ng Officer

concerned is on leave, the District & Sessions Judge will with~.J-thE:'
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case and will transfer the same to other competent court, where, evidence of

the witness will be recorded same day.

6. The adjournments should not be granted in a casual manner and frequently

to suit the convenience of the Advocate concerned.

7. Provisions of Code of Civil Procedure including the provisions relating to

granting of adjournments shall be followed in true letter 8<spirit.

It is further submitted that in-spite of aforementioned directions,

which have been issued time to time by the Han'ble Court, it has been

observed that adjournments are granted very casually and more often on

frivolous grounds, which ultimately causes delay in disposal of cases.

In view of aforesaid, I am directed to request you to direct all the

Judicial Officers under your administrative control to avoid all unnecessary &

frivolous adjournments and to pass a reasoned & speaking order on

adjournments. Adjournments sought on frivolous grounds be refused.

You, are therefore, requested to bring the directions of Hon·ble

Court to the knowledge of all the Judicial Officers posted in your respective

Judgeship, for strict compliance.

Registrar General



()Uober 10Decc;"bel, 20/7 _: 'i"';~~" ._'. _•._ __ . . UuarakhalldCourt Nell's
,...:,..,,=, •. ~ •. ~.- •• ' •• .-

C.L~ OSV(~PIUHOt)R (Iml7 03'.e<f. 27 C/I:tDllel.2017.
~f"tc1I'1'I'!,lllflion9!5«1I9!ll6)A.l@CI.pC

'd"mnlQf'luBarnmmg-•••••.:rrm;¥dlOlI'oeSlL'!'dtlled~.t=lII'eaecllDl1!QLleSl'/Ol!IOCII7.o'
~oI~N.lDwl~ll'Q!cnl!'e~oI~~
OQIlCe'ltlJ..'/gSbeen_W1I!'eCodeolCnnn;i!Prot:eon • .md'l~asel
~~b'~oIl1'oe~oI1'1e;J~1Dbl!ltiofCIn
CI'rrwgI (;2$Il$ucqll $lNl CZ!of:S •• 1'11(11am rl!btI'Il)IIIoIll!ns.esalll!ct:tll)till!Soaa
talflOIllil; o::n:I<1x:rloIlhe CQo.nlryTlws" a speaalll'O'I'lSOl where a'lXCU2d baIQ ~
trglI1l2'lDll~lOadJlll.ap;lltOl~ll/Ietmllld'\;lroea .•• relI.mb'~$IlKllIOCl
DU'Iismml~llgnawa~trIaIWlll'lI!lePOSSibdCYoIellher;ac.qu.'lUIOIalTlOlesenous,...,.,..."

H:n1Jleco..JlII1I1la_llIwruaa..~$~lOrilmlll'oe~
pen.orlS•• lrI5n!GW.NIllIS1UllO~~Le!la No OJUHCIAOmn(BV2OOa.4RO
07Jan.:!OOlI.~lI'oe~oI~oIP1ea~IO;c~
p('f$llII$lItNln1' oI~oIwnmcns. h Il'll' '\.aICe.utlIl.tIlef. 'l'\;JSbeenClJeClled
II'gj'De-.eobyai(llJWl3lo:;u1$lNllollo«lQlI'lIIlnTIalIDnl'\;JSbeenUn:!.llllllIl)Ile
aauseoatlhetmtolloenlLflQoI5tIm'Il)l'I$;'YwOII.N1l'byfllO!mellll'gj\lllUunalt
1em.ne101I'll! llfll'o"15lOfflolple;l~ •.•.•• corunea •• ~ lOO-"oIlheCOdeol
C/YrwI;IProcecln.·

Tl'l«etore.I;lIIldtOaOcllOreq.oesI'/OI!t.rdYtol'l"(lrt'SSUfl(ll'lail/'le
.Jul)a;lI~'M)l).lllQo.nlef~~JYll«tltrOllO~etrearvelJ'..eol
PfO'\'lSQlSoIC/>;lpIerlO(l..\C!_PC.;nllO~.~oIC_LNo.03l131Cl1
01.oli.1OO8

~ PMu¢ngOi'uy"'g't'¥'
WIlh•••.•.a"l""I'Ie~ __ .•• ~<JI a,

1'Ie"""''''''Coutt.I'''CIO'_''''-...-.o_IDDeDllft'Clloecl..-.cll1'''''''_'

(;Iea.e..-.n....,""""1Nntve~DlG.Ile~<JI ••••Il"Dft'V_
(iiIe.", •.•• ~ KQJM<litlnjal 10<moreIfttn02 \'II". Deoc-.l<JItl I'Iee..-e.. SUd'!
••••••• bO •.• ft:lond:ry-~_

fiilBaol~e:..tu>aDeOOl~~bbn;J_""""'Ile~oIas'- •• ___.-
l"I~I •••.•••.•••• KWXd""'W1~.Deno:nn.lf __ ~" __

_ T.-...,..,IIItCW.-l •• in....-,De~contl.cIed __ ~.

f'<'1~-...It.~C<lft'<IClI...., ••"*""Y.De~<JI._~.
1~I}AlI_eae••__ ••••e_ lOyeanolcl.blr_<JIto,)l"ol_.:'OI,

YOu. _ ••••••• _ ••. 1:'1110lln>g•••••--.. <JI"""'_Co.rt 10_

~O! •• _"""", ••• Ofti<""'P'*ed ••.•••.• """"""lNe~.klrOlnCl~..-.c:e



-~.='--c......"'~
••••lhe 0<0ln<INdgn.

~~'

~ E"""t;""~n"!j9t!p1ks!"",,.3!j.-"'C,PC

"'- W""'--''''lhe ~_ -"'.I •••~ •••I-.a.IYCU"_="'''_-'-CIlkcrs •••_~'''5ecoJM.]6.ACtPC~_'- •••

s.ec: ••••• .a:JlW\: ••••.••••••••• pcriDd "'" _ •• _ .•• oa! __ ~ ~

~cL-Vo'hon.p<nan_.~ •••••ponocI",~.~ •••~<rd07ll'aCodiopI••..-<r<kr...,_~~ •.-..",b __ ~"'_ ..._
-:=:::."'===:==,::::,:",~~e=:::
_Dcr_by_Co.o'l ••• """ __ o<'l•••-......~·=~~-=~~==.:::=~.:=

1'rvonclcG~<nal •••• ••••••.,....,U.Do_ourng __~~~:..Nl ....""""INf>__ ~_"'..---_b_
E.l~.~~ __ "'oetaun __ -.:.nlorlll __

~~"'cieten=lCnpaaed_ •••-.,.,~ ••••••• Ily_ac<U!>e<l_llO'

nll'lisreptl.l_dlfeaeotoreQl.OeSl\'CIUlDdlrec:looll....,JlOci:IIOl'ceItI>
--...oyenou-elhe ~",sec-..36-AC<.P.C_O>ldJwoaol ~llelllreCled:":::":':-~~""~trOII .•._ .•.....~._",

v"". ..., _. f--..:l "'lltYW;l_....-. oI_'llle Ccut •••..••
~"':=.JI.Oo:IIOlIcen_ ••op.I~.AleIgieII'oP_"'_.~

All the Oiwid Judoes,
Princip,alludoC/Judgcs. Famil .••.Courts.
State Judiciary,
Ull:<lralch"nd.

08 (V(a)-'I/UHClD.R. (1)/.2017 27 October,:!OI7.

~ BeQudln" pl''''99' 0' rue,. !!lIVe!hAllos vcus O'd
SirfM~m.

witll reoard to thc subject citedab<T.e. in con{inwtion of c,)t1.et

di~s issued by lhe Hon'b1e Coun, I ;om d"ected 10 '1IQ"""1 you 10 ,,-.iu)f

the di:;pos.al cI ok! Q~ and to submit 'eQw, .ePO'ts to the Hioh Court.

1 have ;>Iso bl!oI!n dlrected to r<!CIuest to ef'COU~e all the Judicial

offICers !»Sted und.,. your rC:;pec'live ju •••...diction to devote themselves on

cle;anno the b.xldoo;and to <OrICcntl";atc On C<I:;e·to·c.JI~ b.l~is ~t;artinO from tho

0••••••

You, ;are thercfore. rl!Quc:;ted to brinO lhe directions of Hen'bla

Court to the knowledge of 1111tke Judi.:i.al OffK;CI'S pcslCCl in your '''''PCCt,ve

JUd~jp3ndtodothcnccd'uliKCO'diJ\OIy.
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INSTITUTION, DISPOSAL AND PENDENCY OF CASES

~ HIGH COURT OF UTTARAKHAND (from 01.10.2017 to 31.12.2017)

Pendency
(As on 01.10.2017)

Civil Criminal Tot::!1

Cases Cases Pendency

20492 925-1 29746

Institution Disposal Pendency

(01.1O.20t710 31.12.2017 (01.10.20171031.12.2017) (As on 31.12.2017)

TOlal

Civil Criminal Total Civil Criminal Total Civil Criminal Pendency

Cases Cases InstilUlion Cases Cases Disposal Cases Cases allhe end

of

31.12.17

3439 1989 5428 3374 1778 5152 20557 9465 30022
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District Courts

(From 01.10.2017 to 31.12.2017)

St. Nameofthe Total
No Districl Pendency

Civil Cases CriminalCascs 31 the end
of

Jl.ll.2017

Optnill~ Ins,lllIlion l)isJlo~81 l'tnoJ.nr~ OptO;01: ["";tulion l)isl'us:01 I'rnd.no)
n"l"nr. from frol1l "llh.tllll llllianr. 8~ rrn", f",un atlh.rlld

:0)00 01.10.17 01.10.17 ,r 01.10.17 01.10.17 ,r
OUO.li " " J1.I2.17 01.10.17 " J1.I2.17

30.12.17 JI.I2,I7 31.12.11 JI.I2.l1

I. Almora 297 '37 I~I 293 693 699 613 779 1072

2. Bageshwal'" 116 6. 55 122 386 236 189 433 555

3. Chamoli 277 105 68 31~ 728 382 ~38 672 986

~. Champaw:!t 144 57 48 .53 980 568 53-& 1014 1167

5. Dehradun 11790 3271 2956 12'05 90634 26978 35893 81719 93824

6. Haridwar 1010-& 1350 1214 10240 40150 14130 13.60 41120 51360

7. Nainilal 2287 564 569 2282 10363 3476 2904 10935 13217

8. I'auri 979 185 206 958 3325 1667 1305 3687 4645
Gllrhwal

9. Pithoragarh 353 89 67 375 1359 10113 1023 1339 1714

10. RudrapraY:lg 1)4 37 42 129 1411 169 291 1289 1418

II. Tehri 301 98 91 308 1463 814 711 1566 .874
Garhwal

12. U.S.Nagar 5524 885 726 5683 30363 9093 8207 31249 36932

13. Uttarkashi 38~ 106 90 ~OO 934 485 565 854 1254

Total 32690 6945 6273 33362 182789 597011 65833 176656 210018
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}- Family Courts
(From 01.10.2017 to 31.12.2017)

51- Name of
Civil Cases Criminal Cases

Tolal
No lhe P.nd.nc)'

Family atlhe

Court end of
31.12.2011

O~njne Jn~lilulion I)i~po,.l Prndrnr,. Optnint: In~lilulioll OiJpMIll Pndn.~·
u.r •• ltr 'rom 'rom .llh.rod n,.lalKr from 'rom .llh.rnd

aJon 01.10.1710 01.10.11 .r non 01.10,1110 01.10.1710 .r
01.10,17 31.12.17 " 31.12.17 01.10.17 31.12.17 31.12.11 31.12.17

J1.I2.17

t. Almora 61 35 43 53 56 15 28 43 96

2. Dehradun 1125 431 473 1683 880 202 202 880 2563

3. Rishikesh 190 47 50 187 172 32 42 162 349

4. Vikas 119 49 55 '13 119 44 34 129 242
Nagar

5. Nainital 505 81 84 502 817 116 94 839 1341

6. Haridwar 681 151 133 699 550 '06 93 563 1262

7. Roorkee 460 150 148 462 504 101 92 5'3 975

8. Paun 71 16 27 60 77 29 25 81 '41
Garhwal

9. Kotdwar 188 37 55 170 231 44 29 246 416

10. Tehri 81 32 34 79 38 13 13 38 117
Garhwal

It. U.S. 80' 192 159 834 857 134 126 865 1699
Nagar

TOTAL 4882 1221 1261 4842 4301 836 778 4359 9201
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Some Recent Judgments of Uttarakhand High Court

Division Bench Judgments

I. In Crimilllll Appell/ 1\'0.16912011, Raj" R",,, lIlId Allr. V.\·. SI"te of Uu"rtlklwlltl decided on

11.10.2017. thc Bcnch observed that extra-judicial confession is a wcak piece of evidence. For

relying on cvidcnce of extra-judicial confession, the courl has to look into the surrounding

circumstances and to find OUIwhether the c:-ara-judicial confession is inspired by any improper or

collateral consideration or circumvention or the law suggesting that it may be true one and lor this

purpose, the court must scrutinize all relcvant facts such as to person to whom the confession was

made, the time and place or making it, the circumstances in which it was made and also the actual

words used by the accused. If the e,'(tra-judicial confession suners from material discrepancies or

inherent improbabilities and does not appear to be cogent, it would be difficult to base conviction

on such confession.

2. In 'Y.P. (S/B) No.353120/4, Dr. Samrat Sharm" Vs. State of UUr"k/llllltl alltl Drs. dccided 011

12.10.2017, thc Bench observed that the standard of appreciation of evidence in a dcpartmental

proceeding definitely differs from Ihat of a criminal trial. Whereas a criminal trial, the prosecution

has to prove its case beyond a reasonable doubt, in a departmental proceeding charges can be

established on a preponderance of probabilities, Though a charge need not to be proved beyond a

reasonable doubt in a departmental proceeding, yet a charge has to be reasonably established on a

preponderance of probabil ities.

3. In W.P. (S/B) No.454/20/6, Dr. Ka/pllIlll Pallti Lakltera v.,.. C/ulIlcel/or, UUr"khaml Ope"

U"iversity & Or,,,. decided on 14.11.2017, the Bench held that it is tritc that a pcrson must possess

the qualification. wnich arc prescribed in point of time either in tenns of the rule or order. Ir no

date is specified in the adveniscmcnt, as the date by wnich the candidate must possess the

qualification. then it is senled law that the candidate must be possessed the qualifications by the

last date ror applying for the post.

~. In Crimillfll Appelll No. 4/120/6, Rajkllmflr Vs. SUIte of Uttaraklwm/, with Criminal Appeal No.

44 of 10/6 Plum/ Cltlllld Vs Stllte ofUtUlrak/uuul decided on 15.11.2017. the Bench observcd that

"Iasl seen theory" comes into play where the time gap between the point of time. where Ihe
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accused and Ihe deceased were last seen alive and then deceased is found dead and when the

deceased is found dead, is so small that possibility of any person other than the accused being the

author of the crime becomes impossible. Where time gap is long, it would be unsafe to base

conviction on the "last seen theory".

5. In Special Appeal No. 718/Z017, Raltundeep Singh Vs. State of Uttaraklwlld alld Or.\'. decided on

27.11.2017, the Bench observed that what is binding on the court is a law laid down under Article

141 of The Constitution of India. II may not be open 10 Ihe High Court to not follow the law laid

down by the I-Ion'ble Apex Court on the basis that if another argumenl had been raised before it,

the decision of the Han'ble Apex Court would have been different. When there is a conflict

between legislation enacted by the State on the one hand and by the Central legislation on the other

hand, every efforts should be made to hannonize and reconcile the legislation.

6. In W.P.(S/B) No.38712()JJ, Blwrat Sinllll Vs. V.P. Hill Electronic.\· Corportltion Limited & On.

decided on 28.1.2017. the Bench obsen'ed that the services of the petitioner. who was a pemlanent

employee had been tenninated without complying with the principles of nalural justice, while the

concerning clause of the rules did not provide that the services would "stand automatically

tenninated", but it only provided that the services were "liable to be automatically terminated"

Therefore, the principle of natural justice must be read into the clause.

7. In Governmettt Appelll NfJ.13911016, State Vs. Sonaj Kltf"', decided on 07.12.2017, the Bench

observed that the statement recorded under section 164 of Cr.P.c., though, is not substantive piece

of evidence but still it has a great corroborative value, more particul::l.r1y, when there is no

contradiction in the statement of recorded under section 164 of Cr.P.C. and the deposition before

the trial court on essential facls. It is further observed that the importation of the girls and their

kidnapping for exploitation is a heinous crime against Ihe society. It is an organized crime. There

should be strictness against the persons who are indulging in this heinous act.

8. In First Appeal No. 1911014. Laxllli"arllyall Plltwal Vs. SlIIt. 'Re"l1 Plltw{li. decided on

20.12.2017. the Bench obsented that it is beyond a human expectation that a spouse to a marriage

who lives separately for ten years did 1I0t have any intention to deprive the other spouse of a righl

of co-habitation or deprive of discharging Olher co-related matrimonial responsibilities auached to

concept of Hindu marriage. Because the period of living separately itself imbibes in it a



deprivation from co-habitation, hence it would amount to be a desertion with an intention of living

separately permanently. [t is further observed that cruelty may not be apparent. it may be virtual

also. The cruelty can be detennined from a silent conduct of a partner it is not necessary that in an

every act of cruelty there has to be a quarrel or there has to be a usc of filthy language or there has

10 be a lise of crim inal assault, the cruelty can be attributed from silence too.

Single Bench Judgments

I. InA.D. No.38512()16, KUllilw Nugpul@ Jimli v.,., Natioflalln.'ilmlflce Compuny Limited ami

Drs. decided on 10.[0.20[7, the Bench observed that in the Motor Accident Claim cases. the

requirement to prove a p:micular fact is not on Ihe same yardstick as is needed for a criminal or a

civil case and applying the principles under the Indian Evidence Act strictly. If the papers of a

reputed institute are produced in order to show prima fJcie genuineness, such papers should have

acceptability.

2. In J¥.P' i\'o,95412()ON(MIS), Rlll'i K(wt Garg amI Am: v.\.. Stute of UtfllraklUfIld amI Am: decided

on 03. [ [.2017, the Bench observed that slUmp duty on a property is to be determined on the basis

of tile status ofa propcrty as prevailing on the date ofexeculion ofSa[e Deed. Merely because of

the fact Ihat an advocate chamber being operated from a residential area, in itsclfwi[1 not make the

property commercial and it cannot be treated as to be a conunercial establishment.

3. In '¥.P'(.MIS) No,2191 of 2()1 7, Prutup Trading Compuny v.\., the State of Utlllrakha"d and Or.\·

with other J¥.P.\". decided on 17. [ [ .2017, the Bench observed thai it is sell [cd posilion in law that

award ofa contract is commercial activity, therefore State and its instrumentalities are given more

freedom in setting terms and conditions of the tender. An interference is called lor only when terms

and conditions of the tender arc arbitrary, disc rim inatory, ma[afide or actuated by bias.

4. In ~¥.P'(MIS) No.2446 of 20/7, Nllinital ZillI Slmlm Nirm(lIl and Vipnlln Sulllllwri S(lfIgh

Limited v.\'. State of U//llrklulfU} uml Am: decided on [7.11.20[ 7, the Bench observed that since,

cooperative society is a body corporate with distinct lega[ personality, therefore, experience if any,

acquired by one of its member cannot be treated as experience of the experience cooperative

society.
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S. In Criminal Jf'.P. NO.66212tJl i, RavilllJer Kumur v.,.. State of Uttar(lk/ulIId Wit/ Drs. decided on

21.11.2017, the Bcnch observed thm once an inquil)' is ordered by the State Government to be

conducted by the Inspector General of Police, and thereafter, on the basis of that inquiry. an FIR

was filed and investigation was given to SIT, there was no occasion for the Statc to havc their

interfercnce in the investigation that too under a thinly disguised shield of "supervisory

jurisdiction". The object of a criminal process. which is here set in mOlion by lodging an FIR, is to

go to the trUlh of the maller, without fear, favour or prejudice.

6. In Criminal Jail Appeal NO.23 of 20/7, BarIl Singh Vs. State of Uttarak.hand decided on

05.12.2017. the Bench observed that where the evidence of the police officials after careful

scrutiny. inspires confidence and is found to be trustworthy and reliable, it can fonn the basis of

conviction and the absence of same independent witness of locality to lend corroboration to their

evidence. does not in any way affect the creditworthiness of the prosecution case.

7. In Spedal Leave /0 Appeal No.6J2I2014 with CRMA NO.6312014 in Criminal Appeal

No.20120/4, Horvinder Singh Vs. Siale of Ut/arakltallll and Drs. decided on 11.12.2017, the

Bench observed that if any amount has been given to the respondent by the applicant and if the

applicant has proper documents showing the intention of cheat and defrauding of the respondent,

the same would come under the definition of forgery and not an offence under section 138 N.!.

Act.

8. In W.P.(M/S) No.927 of 2014, Moha" Lal Shah Vs. Sml. Shan/a Bi.,·h/ (I"d Am: decided on

18.12.2017, the Court observed that it is not the tenant who can dictate the terms upon the landlord

and advise him what he / she should do and what he / she should not. It is always the privilege of

the landlord to choose the nature of the business and the place of business.
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Major Events & Initiatives

I. Supcrannualioll of Hon'blc Mr Justice S.K. Gupta:- On Superannuation of I-Ion'ble Mr Justice

S.K. Gupt:! a Full Court Reference was held on 29.12.2017 in the court ofHon'ble the Chief Justice

on the superannuation of Hon'ble Judge. An official dinner was hostcd by the High Court in the

honourorHon'blc Judge.

I)rogrammes altended bv Hon'ble Judges (From October-December, 2017)

I. Hon'ble Mr Justice K.M. Joseph. the Chief Justice, Hon'ble ;•••11' Justice Rajiv Sharma. the Senior

Judge & Hon'ble Mr Justice Sudhanshu Dhulia visited Chandigarh to allcnd .. North Zone Meet of

State Legal Services Authority" on 01.10.17.

2. Hon'ble Mr Justice Sudhanshu Dhulia visited ational Judicial Academy. Bhopal to anend

"Workshop on Countcr Terrorism in collaboration with CEELl/FJC for High Court Justices" during

Ihe period from 27.10.17to 29.10.17.

3. Hon'ble r"lr Justice Sharad Kumar Sharma visited National Judicial ACJdcmy. Bhopal 10 attcnd

"National Judicial Conference for High Court Justiccs" during the pcriod from 27.10.17. to 29.10.17.

4. Hon'ble Mr Justicc Lok Pal Singh visited New Delhi to attcnd "International Conference on

Environmcnt. 2017" during the period from 03.11.1710 04.11.17. Hc also visited National Judicial

Ac,ldcmy, Bhopal to .lItcnd ';National Judiciill Conlcrencc for High Court Justices on [ntcllcctual

Property Rights" during the period from 17.11.17 to 19.11.17.

5. Hon'ble i·•••lr Justice U.C.Dhyani visited National Judicial Academy, Bhopal to deliver a talk in

"Conference for Registrars dealing with Court Procedures & Process Rc-cngineering" during the

period from 24.11.17 to 26.11.17.

6. Hon'ble ;\'11' Justice V.K.Bisl visited Lucknow 10 attend "North Zone Rcgional Conference on

Enhancing Excellence of the Judicial Institutions, Challenges & Opponunitics" during the period

from 25.11.17 to 26.11.17.
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ACTIVITIES OF SLSA FOR THE MONTHS OF OCTOBER TO
DECEM BER, 2017

NATIONAL LOK ADALATS

As per directions of National Legal Services Authority and under the valuable guidance of

Hon'ble the ExecUlive Chainnan. Uttarakhand Stale Legal Services Authority, a Nalional Lok Adalal

was organized in Ihe Siale ofUllarakhand from Tehsil Level to Dislrict Level in all the Courts and Quasi

Judicial Authorities. including the Hon'ble High Court on 09.12.2017. In the said National Lok Adalat,

apart from the civil and criminal cases, the matters pertaining to labour disputes, revenue disputes. land

acquisition act. family disputes. MACT. NI Act. waler and electricity and all such matters which can be

settled amicably were taken up.

In the said National Lok Adalat, total number of 26,766 C3ses were listed and out of them 5,860

cases were settled amicably. Amount to the tunc ofRs. 15,72,39,042/- was also settled.

LEGAL LITERACY AND AWARENESS DRIVE AT STATE LEVEL

In order 10 propagate legal awareness among the common people about their legal rights.

Government welfare schemes available to Ihem and the legal activilies being run by the legal services

institutions. the Ullarakhand State Legal Services Authorit)' first identified common places in District-

Alrnora (Manila), District·Bageshwar (Pharsali), District-Clmmoli (Kulsari), District-Dehradun

(Rishikesh). Dislrict·Haridwar (Niranjanpur), District-Tehri Garhwal (Ghansali) and District-Udham

Singh Nagar (Mohammadpur Bhudiya) and then organized Mega Legal Literacy and Awareness Camps

thereon in coordination with more than 30 Government Departments. These camps were presided by the

Hon'ble Executive Chairman, Uttarakhand SLSA and various authorities frolll different department

sensitized rhe common people about their legal rights and also redressed their grievances al the spot. In

these mega camps. District Administration also issued the Aadhar cards. disability cenificale. pension

certificates to the Widows and Old age Persons. The medical check-up was done on the spot and

medical equipments were also distributed to the needy people. The mega camps arc also proposed to be

organized in the remaining districts of the State in ncar future.
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TRAINING TO THE PANEL LAWYERS

To enhance the working skills and for ensuring accountability of panel lawyers towards the

works assigned to them, the Uttarakhand State Legal Services AUlhority had conducted training

programmes as pcr thc second training module approved by NALSA. in difTerent phases for the districts

of Kumaon Region at Nainital. In the said training programmes, total 113 panel lawyers engaged by 06

DLSAs of Kumaon Region have been imparted training by the Membcr Secrctary. Ullarakhand State

Legal Services Authority and two Master Trainers (Advocates) who had undergone training at Delhi.

LEGAL AWARENESS CAMPAIGN THROUGH MOBILE VAN

To provide Icgal aid and advice to the common people at their doorsteps. legal awareness ~md

sensitization camps arc being organized through mobile van throughout the Slate at various villages of

dilTerem districts. During the months of October. 2017 to December. 2017 State Legal Services

Authority's mobile van visited District-Rudraprayag, Udham Singh Nagar and I-Iaridwar covering 60

places whereby 4,912 persons were benefited. Also. in the mobile 10k adalat 06 cases were taken up.

In the said camps documcmary films on the subjects of mediation. 10k adalat and legal aid

prepared by National Legal Services Authority and State Legal Services Authority wcre displayed. The

queries raised by thc villagers were also resolved on the spot. The applications wcre also received for

legal aid which were either disposed of at the level of State Authority or were sent to the authorities

concerned for appropriate and necessary action.

LEGAL AWARENESS ON COMMEMORATIVE DAYS

Between lhe months ofOctobcr, 2017 to Decembcr, 2017, the Mcntal Health Day, Constitution

D~IY.Disability Day. International Day of Human Rights and HIV/AIDS Day were observed throughout

the Statc. During these occasions, 216 special legal literacy and awareness camps were organized

wherein 23.741 people got benefitted.

Also. the people at large were made aware about the nine schemes launched by National Legal

Services Authority, by all the District Legal Services Authorities by organizing legal awareness camps,

programmes and seminars.
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STATISTICAL INFORMATION

STATEMENT SHOWING THE PROGRESS OF LOK ADALATS HELD IN THE
STATE OF UTTARAKHAND

FOR THE PERIOD FROM OCTOBER, 2017TO DECEMBER, 2017

S. Name of DLSA 's No. of No. of No. of Compensation! Amount No. of
No. Lok Cases Cases Settlement Realized Persons

Adalats T:tken Disposed Amount As Fine Benefited
Held up off (in Rs.) in lok

Adalat

01 ALMORA 01 223 149 2.62,52.797 50,000 155

02 BAGESHW[R 03 103 37 34.56.368 13.450 37

03 CHAMOLI 01 I3J 32 37.01.050 32

04 CHAMPAWAT 03 373 148 16,84.500 1,76,000 148

OS DEHRADUN 04 16219 5335 2.86.67,188 27.88,930 5400

06 HARI>WAR 02 13413 2075 1,52.73,127 15.32.223 2075

07 NAINITAL 01 424 174 73,66.541 4.22.200 174

08 PAURI GARHWAL 01 315 273 87.86.170 2.79,200 273

09 PITHORAGARH 04 1089 275 68.08.888 1.11,400 275

10 RUDRAPARYAG 01 I3J 43 22,18,245 25,300 43

II TEHRI GARHWA.L 01 194 121 52.16,017 121

12 U.S. NAGAR 01 1830 351 3,89,82.480 351

13 UTTARKASIII 01 426 137 61,55,323 900 137

14 HCLSC, NAINITAL 01 258 10 32,17,800 10

TOTt\L:- 25 35133 9160 15,77,86,~9~ 53,99,603 9231



STATEMENT SHOWING THE PROGRESS OF CAMPS ORGANIZED IN THE
STATE OF UTTARAKHAND FOR

THE PERIOD FROM OCTOBER, 2017 TO DECEMBER, 2017

S. No. Name of DLSA 's No. of Camps No. of Persons
Organized Benefited in Camps

01 ALi\'10RA 30 7143

02 BAGESHWER 35 2767

03 CIIAMOLI 249 18809

04 CHAMPAWAT 21 3758

05 DEHRAI)UN 61 5001

06 HARDWAR 114 9060

07 NAINITAL 155 6453

08 PAURI GARHWAL. 179 26032

09 PITHORAGARH 58 10183

10 RUDRAI'ARYAG 19 5893

II Tnill.! GARHWAL 48 2337

12 U.S.NAGAR 3162 102020

13 UTTARKASHI 436 15063

TOTAL :- 4567 214519



• .2.;A,· ~ UliarakltalldCourt Nells- - -
STATEMENT SHOWING THE PROGRESS OF LEGAL AID AND

ADVICE/COUNSELING PROVIDED IN THE STATE OF UTTARAKHAND
FOR THE PERIOD FROM OCTOBER, 2017TO DECEMBER, 2017

s. No. Nallle ofDLSA's No. of Persons Benefited through Legal Aid &
Ad"ice

Legal Aid Legal Advicel

Counseling

01 ALMORA 18 06

02 HACESI-IWER 03

03 CHAMOLI 04 17

0-1 CI-IAMI)AWAT 04

05 DEtIRAIJUN 104

06 I-IARDWAR 87 01

07 NAINITAL 34 04

08 I)AURI CARHWAL 22 78

09 I'ITHORAGARH 08 01

10 RUIJllAI'ARYAG

II TEI"IU GAIUIWAL 14 02

12 U.S.NAGAR 113

13 UTTARKASUI 06

14 H.C.L.S.C.. N.T.L. 46 07

15 U.K. S.L.S.A., N.T.L. 29

TOTAL 463 145

at: :



UTTARAKHAND JUDICIAL AND LEGAL ACADEMY, BHOWALI,
NAINITAL

Training rro"rammcs held in the month of October. November and December. 2017 ;-

S. No. Name of Training Programmes! Workshops Duralion

Sensitization Workshop on "Animal PrOiCClion laws and Animal Welfare
06 & 07 October. 2017

I. Laws" for officers in the Cadre ofJ-lJ.S.

(Sp0lI.l'Ored & Finallced by Animal Welfarc Board of Uuarakholld, (Friday &. SalUrd:1Y)

Dellradl/II) (3'd phase) (for (wo days)

Workshop on emerging (rends in Cybcr Law and Electronic Evidence for 27 & 28 October, 2017
2. CJM's/Judicial Magistrates (Friday & Saturday)

(1'1 phase) (for lWO days)

Training of Police Sub-Inspector/Investigating Officers of Kumaon Range 30 OClober, 2017 to

J. Under Section 498 A oflPe 04 November, 2017
(Sponsored & Financed by Jail Deporlmem. Uuorakhand) (Mond3y to Saturd3y)

(I"' Phase) (for six days)

Workshop on emerging trends in Cyber Law and Electronic Evidencc for 13 & 14 Novcmber, 2017
4. CJM's1Judicial Magislrates (iVlond3y & Tuesday)

(2Ddphasc) (for two days)

Foundation Training Programmc for Newly Recruited 15 November. 2017 to

;. Civil Judges (J.D.) 2015 B3tch 31 Janual)'.2018

(1)1 phase of Institutional Training) (two and half months)

(Including One day Training Programme of Referral Judges for Mediation) (on going)

Training ofrolice Sub·[nspeclOr! Investigating Orticers afKumaon Range 20 November. 2017 to 25

6. Under Section 498 A aflrC November, 2017
(SpolI.wred & Financed byJai! Depor/l/lem, Uuarakhand) (Monday to Saturday)

(2nd Phase) (for six days)

40 hours (5 days) Mediation Training Programmes for the HJS Orticers 27 November, 20[7 to

7. including the District and Sessions Judges & Civil Judges (Sr. Div.) 01 December. 2017
(I" phase) (Monday to Friday)

Condllcled by: MCPC, Hon·bl.! SlIpreme COllri of India. (for five days)

40 hours (5 days) Mediation Training Programmes for the HJS Orricers 04 December to

8. including the District and Sessions Judges & Civil Judges (ST. Div.) 08 December. 2017
(2W phasc) (Monday to Friday)

Condllcted by: MCPC, Hon 'ble Supreme COllrl of India. (for five days)

Sensiti7..ation Training Programme for Senior Superintendents! 18 December to 20

9. Superintendcnlsl othcr Senior Officials of Jail Depanment, Uuarakhand December, 2017

(Sponsored & Financed byJai/ De/Nlrlmem. UllarakJumd)
(Monday & Wcdncsday)

(for thrcc days)

". 23' I' ''"'i~ ~
"k • ..,,~ , ;





Foundation Training Programme for Newly Recruited Civil Judges (J.D.), 2015 Batch


